»s PLT

Industries  (Development  and

Regulation) Act, 1951,

[Placed in Library. See No, LT—

8534/84).
® (i) Acopy of the Audited Ac-
counts (Hindi and Emglish
wersions) of the National
Federation of Industrial Co-
operatives Limited, New
Delhi, for the year 1978.79

(@) A siiemem (Hindi and Eng-
lish versions) regarding Re-
view by the Government ob
the Accounis of the Natinoal
Federanion of lodusinal Co-
operatives  Limned, New
Delhi, jor the year 1978-P,

(5) A staiemem (Hindi and Emglish
wersons) showing reasons for delay
in laying the papers mentioned at
(4) abcve,

[Placed in Library. Sce No. L1-
3555)84).

Notifications under Drugs and Cosmetics Act

KUMARI KUMUDBEN M. JOSIlL
1 beg to lay on the Table ;—

(1) A copy of the Drugs and Cowne-
ticy (Sesond Amcndment) Rules,
1984 (Hiodi and English versions)
published in Not fication, No.
G S R, 33I(E) in Gazetie of India
dated the 5th May, 1984, under
section 38 of the Drugs and
Cosmetics Act, 1940,

{» Acopy of the Notification No
G 8.R. STI(E) (Hind: and English
vermons) published in Gazetie of
India dated the 23rd July, 1983
prohibiting the import inww India
of certain drugs mentioncd in the
notification, issued under section
10A of the Drugs and Cosmetics
Act, 1940,

(3) A copy of Notification Ne. G S.R
578(E) (Hindi and English ver-
sions) published in Gazette of
India daied tbe 23rd July, 1983

AUGUSTY, 1984

Rep. Bomb blastat 336
Madras ~lipart (CA)

prohibiting the manufacture and
sale of certain drugs mentioned i
the notification, issued under soc-
tion 26A of the Drugs and Cos-
metics Actr 1940

[Placed in Librury See No, LT—
855+/84).

Notiications wnder Central Execise Roles

THE DtPUTY * INISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY) : | beg 10 lay
on the Teblc a copy of Notification No,
G.S.R. S¥(E) (Hindi and English ver-
sions) published in Gazette of India datcd
vhe 28th July 1984, togcther with an ex-
planmory memorandum regarding esemp-
tion o waste of metaliic yarn from the
whole of the excise duty, issued under the
Cen ml Excise Rules, . 944, [Placed 1n Lib-
rary Sese No LT.8557/84),

12,18 brs.
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL : Sir, I have
to repont thw following message received
from the MNecretary-Geperal of Rajya
Sabha ;—

*ln accordance with the provisioas of
rule 127 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, 1 am directed to in-
form the 1.ok Sabha that the Rajy
Sabha, at it sitting beld or the Bi
August, 1984, agreed without any
amendment to  the Levy Sugar
Price Equalisation Fund (Amend-
ment) Bill, 1984, which was passed
by the Lok Sabha at its sitting
held on the 24th July, 1984."

12,19 brx.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Situation arking out of reporied bomb blast
8t Madras Alrport killing a pumber of
persons and Causing damage to airport

SHRI K. MAYATHEVAR (Dindigul) :
Sir, In the calling-attention motion, 0o~




